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ORDER DATED 19-12-2000,

Lawyers have abstrained from Court wo rk,
petitioner shri s,N.Panda, is present in person and
wants urgent adjudication of his Original Application
as this is a transfer matter and the applicant has
already been relieved from his post on 23-11-2000.
respondents have filed show cause but the learned Sr.
counsel for the Respondents 1is absent as lawyers
have abstrained from Court work, on an indefinite
basis. It is not possible to drag on the‘ matter
indefinitely more so when the petitioner:%s:s@t
in person and wants for urgent consideration of his
Case, |

we have heard Mr.Panda, the petitionex
in person and have also perused the records.

The admitted position is that the
applicant was working at KVs,Jharsuguda for more
than 12 years. On posting of one shri B.K, Hansda,
to Kvs,Jharsuguda, the applicant has become surplus

and being the person with the 1ongest‘tenux:e.he has

SemAogh e
been transferred as PRT,KVS,: . Abplicant

Jeo.
has stated that his two children are taking final

class examinations which are due tobe held in

March, 2001.He also submits that his 0ld mother aged
about 70 years, is depwdd!ﬁn h.i.mﬂis ‘{—,uffe:ing

from psythitriatic ailment:He has sub;nitt‘:ed earli,é:

a representation for being posted at Kvs,B rajarajnagar‘
but his representation has not been considered and

he has Jseen transferred to KVS,Jamnagar. Applicant
has filed an affidavit with copyto other side in
support of his submission that vacancy in the post

of PRT,Brajarajnagar is still supsisting, The

respondents have filed a Memo stating that one
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Sanghamitra Mohapatra was posted as PRT,B raj arajnagar

but the Tribunal in thelr order dated 5-10-2000 in
0.A, No.139/2000 had directed that she should pbe .
adjusted against the post of PGT at KVS,Kaniha,
Agalnst this order the Departmental Authorities
have gone to the Hon'ble HighCourt of Orissa in OJC
No,11821/2000 which is pending, From this it does
appear that sanghamitra Mohapatra has not possibly
jeined at Kvs,Brajarajnagar but as the Respormdents
have challenged the order of this Tribunal about
her posting to Kvs,Kaniha,no orders can be passad
with regard to congideration of the case of the
applicant for his poting at 'Kv:s.Brajarajnagaz.
Applicant elirongly urges that as he has liapilities
as mentioned above, and as the transfer has come
during mid-academic session,he will be put to
irreparaole hardship if he is made to join at
RV5,Jamnagar, He submits that there are vacancies
im Orissa state and he may be adjusted against
any of the PRT vacancies within the Orissa.The
representation of the applicant for posting at Kvs,
Brajarajnagar is pending,Applicant has al ready
been relieved on 23.11~2000 and he is currently eon
leave,He has also stated that his reliever whohas
come froinJamnagar has not been allowed to join at
KVS,Tharsuguda because of the stay order of this |
Tribunal,.In consideration of the anove and the
Lubmissions made by the applicant,we dis,ose of this
\Wg;_/‘ Driginal Application with a direction to the Respondents
) Jum.
L and 2 to consider the case of the applicant for postin.
him to any of the vacant posts of PRT within the State

9f Orissa.The matter may be decided by the Respondents

ithin a period of thirty days from the date of receipt

f a copy of this order and the result thereof be
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communicated to the applicant within a period of
l5days thereafter, Applicant supbmits that he will
continue on leave during this period, Respondents
are direrted not to take any coercive action
against the applicant till his representation ks
diszosed oOf,

Original Application is disposed of
in terms of the observations and directions made
above,NO Ccosts,

Stay order granted earlier stands
" vacated,

M.A, is alsO accordingly disposed of,
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